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Date of Order

24.7.2001

i ~ Orders

Mr. P.N. Jat1, councél fer the{épplicants?‘
Mr. B.N. Senou, councel for the respondents

record) .

, have been sent on Phase-11 trolnlng (photocopy “of the crder teken

on record of the: ?A No. 258/2001) 5%9 also submits a copy cof
the order Jated 20.07.2001 by whlch eppllcant No 4, Shri.Randi Lal

“WJ‘
Mermit has also been sent for Phaee—II tra1n1nq (COPY taken. oOn

The learned coun=91 fer the applicants subrits that

the applicants heve been sent en tra1n1no w1th 2 deley of 3 weeks

and consequently the p@rlcd cf 3 weeks e qpent, should be counted

for treining.

- We \have olven oﬁr theuchtful consideraticn to the

1 r1va1 =ubmls.=_1onl In a perlod of‘4 weeks' training, 3 weeks spent

grier tc the stqlnc of the order Gated 20th July, 2001 cannct be

treated as period spont on training. .

“Tp| view of the order'peSéedﬁby,the Depertment dated

20th July, 2001 sending the'applicants.onatraining, prayer of the

} .
applicants in_the OA stends catisfied. Therefore, the OA hee becomre

_infructuous and disposed of accordinaly. Partieé are left tc bear

their own costsL

%\m/

(A.K.MISHRA)

' .Adm. Member o ' ' ' del.Member
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The leorned coun=e1 for the reepondents submits that

vide order dated 90th July, 2001, the app11cant totalling 21,



